| TEM NO 36 COURT NO. 9 SECTION 111

SUPREME COURT OF I NDI A

RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (Civil) No(s).14129/2005

(From the judgenent and order dated 21/04/2005 in SCA No. 15894/ 2004 of The H GH COURT
o

GUJARAT AT AHVEDABAD)

ASHOKBHAI B. VYAS Petitioner(s)

VERSUS

COVMMR. OF ENTERTAI NMENT TAX AND CRS Respondent ('s)

(Wth prayer for interimrelief )

WTH SLP(C) NO. 19888 of 2005

(Wth appln.(s) for pernission to subnit addl. Docunent(s) as Volune Il and urgning addl. Gou
nds and

exenption fromfiling OT. and with prayer for interimrelief and office report)

Date: 22/09/2006 This Petition was called on for hearing today.

CORAM :
HON BLE Dr. JUSTI CE AR LAKSHVANAN

HON BLE MR JUSTI CE TARUN CHATTERIJEE

For Petitioner(s) Amar Dave, Adv.
Mahesh Agarwal, Adv.
Ri shi Agrawal a, Adv.

E.C. Agrawal a, Adv.

s 55 55

Dhrupat, Adv.

M. P.H Parekh, Adv.
M. S. Ranmakri shnanm Adv.

Ms. Mary Mtry, Adv.



for MS P.H Parekh & Co.

For Respondent (s) M. Ramesh Singh, Adv.
M's. Hemanti ka Wahi, Adv.

Ms. Pinky Behera, Adv.

UPON hearing counsel the Court made the follow ng

ORDER

Time for filing counter affidavit is extended by two nore weeks.

( A D Sharma ) ( Phool an Wati Ar
ora )

Court Master Court Master



